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 STATEMENT  BY  THE  MINISTER

 Requests  of  some  Coal  Producing
 State  Governments for  increase  in  rate

 of  Royalty on  Coal

 THE  MINISTER  OF  STATE  OF
 THE  MINISTRY  OF  COAL  (SHRI
 p.  A.  SANGMA):  Sir,  some  of  the
 Hon’ble  Members  raised  the  subject
 of  increase  of  rates  of  royalty  on
 coal.  I  am  accordingly  making  this
 statement  for  the  information  of  the

 House.

 2.  Mines  and  Minerals  (Regulation
 and  Development)  Act,  1957  empo-
 wers  the  Central  Government  to  levy
 as  also  enhance  the  rates  of  royalty
 on  minerals.  Before  February,  1987.0
 the  rates  could  be  enhanced  once  in
 four  years.  Subsequently  the  Act  has
 been  amended  and  rates  of  royalty
 can  now  be  enhanced  every  three
 years.

 3.  The  rates  of  royalty  on  coal  were
 last  revised  in  February,  1981.  The
 next  revision  could  have  taken  place
 in  February,  1985.  However,  the  rates
 have  not  been  revised  upti]  now  be-
 cause  most  of  the  coal  producing
 States  were  levying  very  high  rates  of
 cesses  on  coal.  These  cesses  differed
 from  State  to  State  and  the  yield  to
 State  Governments  from  these  cesses
 was  more  than  eleven  times  the  yield
 from  royalty.

 4  Since  the  rates  of  cess  were  very
 high,  some  petitioners  approached  the
 courts.  In  a  judgement  dated  26-10-89
 in  the  case  of  India  Cements  versus
 State  of  Tamil  Nadu,  the  Supreme
 Court  held  that  State  Govts.  are  not
 competent  to  levy  a  cess  on  minerals
 Or  mineral  rights.  Following  this  jud-
 gement,  other  courts  have  also  been
 striking  down  the  cesses  levied  by.
 other  States.

 5.  Since  the  income  from  cesses  to
 the  State  Governments  was  quite  sub-
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 stantial  the  finances  of  coal  producing
 State  Governments  were  affected  adv-
 ersely  by  these  decisions  of  the  courts.
 They  have,  therefore,  approached  the
 Central  Government  to  enhance  the
 rates  of  royalty.

 6.  A  decision  on  these  requests  in-
 volves  complicated  legal  and  financial
 issues.  While  some  cesses  have  been
 struck  down  others  are  being  still  le-
 vied.  Levy  of  royalty  on  coal  is  re-
 lated  to  prices  of  a  number  of  com-
 modities  and  full  implications  of
 problems  have  to  be  studied  in  con-
 sultation  with  the  Ministries,  Depart-
 ments  concerned  and  the  State  Gove-
 rmmments  concerned.  All  these  matters
 are  under  examination  of  the  Govern-
 ment.  We  are  aware  of  the  difficul-
 ties  being  faced  by  the  State  Govern-
 ments  and  a  decision  in  the  matter
 will  be  taken  very  shortly.

 [Placed  in  Library.  See  No.  LT-
 174/91)

 [English]

 SHRI  NIRMAL  KANTI  CHAT-
 TERJEE  (Dum  Dum):  Sir,  there  is  a
 demand  that  the  royalty  be  paid  ad
 valorem.  Over  ten  years,  the  prices
 of  minerals  have  been  raised  at  least
 three  times...([nterruptions)

 [Translation]

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Lucknow):  The  States  do  not  want
 assurances,  but  royalty.  (Interruptions)

 SHRI  RAM  VILAS  PASWAN  (Ro-
 sera):  Mr.  Speaker,  Sir,  just  one  cla-
 rification.  I  had  given  a  notice.in  this
 regard.

 MR.  SPEAKER:  Please  take  your
 seat.

 [English]

 Hon.  Members  know  that  in.  this
 House  we  do  not  allow  the  questions
 to  be  put  on  the  statements  made  by
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 the  Ministers.  If  it  is  necessary  (छ  dis-
 cuss  this  matter,  I  will  consult  all  con-
 cerned  and  we  will  fix  up  a  discussion

 (interruptions)

 SHRI  NIRMAL  KANTI.  CHAT-
 TERJEE:  Sir,  may  I  draw.  your  atten-
 tion  to  a  Rules  Committee’s  decision
 that  such  clarifications  with  the  discre-
 tion  of  the  Chair  will  be  allowed?  I
 was  a  member  of  the  Rules  Commit-
 tee...(I/mterruptions)

 |  Translation)

 ‘SHRI  RAM  VILAS  PASWAN:
 Just  one  clarification,  you  had  permit-
 ted  earlier  also.  You  had  allowed  me
 to  seak  a  clarification  in  this  very  ses-
 sion  itself.  (Iaterruptions)

 MR.  SPEAKER:  If  I  permit  you,
 it  will  create  problems  for  you  only.
 ॥  am  thinking  in  terms  of  your  interest
 only.

 SHRI  RAM  VILAS  PASWAN:
 Mr.  Speaker,  Sir,  through  you,  I  would
 like  to  move  a  Privilege  Motion  aga-
 inst  the  hon.  Minister.  I  would  like  to
 seek  a  clarification  because  in  the  Oral
 answer  to  a  starred  question  given  on
 26-02-1991  what  the  then  hon.  Minis-
 ter  of  Energy  had  said,  I  would  like
 to  read  it  before  you...

 MR.  SPEAKER:  Now,  see,  it  is
 turning  into  a  regular  speech.

 SHRI  RAM  VILAS  PASWAN:
 1  am  not  making  a  regular  speech,  I
 am  just  saying  that  the  then  hon.  Mi-
 nister  had  promised  that  a  decision  on
 increasing  the  royalty  would  be  taken
 by  31st  March,  now  the  present  Minis-
 ter  is  saying  that  the  matter  is  under

 consideration  of  the  Government.  I
 would  just  like  to  read  out  the  answer
 given  on  26-02-1991

 ow
 the  then  hon.

 Minister...

 --MR.  SPEAKER:  Now,  you  are
 again  talking  of  reading  out  some-
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 SHRI  RAM  VILAS  PASWAN:
 The  hon.  Minister  had  said  in  his  re-
 ply,  “So  far  as  the  question  of  increa-
 sing  the  rates  of  royalty  on  coal  is
 concerned,  the  matter  is  under  consi-
 deration,  and  a  decision  in  this  regard
 would  be  taken  very  soon  so  as  to
 compensate  the  State  Government  for
 the  loss  it  is  suffering  on  account  of
 cess  and  this  shall  be  done  by  3151
 March.”  The  then  Government  had
 given  an  assurance  in  this  very  House
 that  this  would  be  done  by  31st  March.
 The  then  hon.  Minister  had  talked
 about  3151.  March,  now  it  is  end  of
 July  and  even  then  the  hon.  Minister
 is  saying  that  it  is  under  consideration
 of  the  Government.  No  doubt,  the
 Government  and  the  Ministers  have
 changed,  but  the  commitment  made  by
 one  Government  should  be  adhered  by
 its  successor.  The  previous  Government
 had  said  that  a  final  decision  in  this
 regard  would  be  taken  by  the  end  of
 the  financial  year  and  now  this  Gov-
 ernment  says  that  the  matter  is  under
 consideration  of  the  Government.  On
 account  of  delay  in  taking  decision,
 Bihar  Government  has  so  far  suffered
 a  loss  of  Rupees  500  crores.  It  has
 suffered  a  loss  of  rupees  500  crores,
 despite  the  Supreme  Court  verdict..

 [English]

 MR.  SPEAKER:  Mr.  Paswan,  now
 you  conclude.  I  am  not  allowing  like
 this.

 {Translation]

 SHRI  RAM  VILAS  PASWAN:
 Through  you,  I  would  like  to  know
 from  the  Government,  whether  it  is
 not  true  that  the  previous  Government
 had  assured  this  very  House  on  26-02-
 1991  that  a  decision  on  increasing  the
 royalty  would  be  taken  by  the  end  of
 the  financial  year,  that  is,  March  31.

 DR.  LAXMI  NARAYAN  PAN-
 DEYA  (Mandsaur):  Mr.  Speaker,  Sir,
 similar  is  the  case  with  Madhya  Pra-
 desh.  The  State  Government  has  re-
 quested  the  Central  Government  to  in-
 crease  the  royalty.
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 [English]

 SHRI  NIRMAL  KANTI_  CHAT-
 TERJEE:  Sir,  one  clarification...
 (Interruptions).

 MR.  SPEAKER:  No,  please.

 SHRI  NIRMAL  KANTI  CHAT-
 TERJEE:  I  will  just  seek  clarifica-
 tion,  I  will  not  deliver  any  speech.

 MR.  SPEAKER:  No,  no  please.
 I  have  said  that  if  it  is  necessary,  we
 can  discuss  it.  not  now.  Now  if  I
 allow  Paswanji.  I  have  to  allow  you,
 I  have  to  allow  others  also.

 SHRI  NIRMAL  KANTI  CHAT-
 TERJEE:  I  was  a  member  of  the
 Rules  Committee.  You  remember,
 Sir,  that  you  have  been  allowed  this
 discretion.

 MR.  SPEAKER:  I  know.....

 (Interruptions)

 MR.  SPFAKER:  Not  now.  It
 is  not  correct.  If  I  allow  you,  then
 how  can  1  disallow  others  also?

 SHRI  NIRMAL  KANTI  CHAT-
 TERJEE:  Sir,  in  other  States,  the
 cess  is  there;  it  has  not  been  struck
 dowa.  Will  the  Government  try  to
 protect  it?  That  is  the  first  clarifi-
 cation,  The  second  clarification  that
 I  want  to  seek  is  whether  they  are
 considering  an  ad  valorem  royalty.
 These  are.  the  two  clarifications  I  am
 seeking;  I  am  not  delivering  any
 speech.

 .

 MR.  SPEAKER:  Please  under-
 stand  that  the  rules  are  not  only  to
 help  the  Presiding  Officers,  they  are
 meant  to  help  you  also.  Supposing
 you  raise  this  thing,  then  other  mat-
 ters  cannot  be  taken  up.  And  that
 1  why,  as  far  as  possible,  we  have  to
 follow  the  rules  strictly.  If  you
 want,  you  can  change  the  rule.  You
 can.  do  that.  But  then  it  becomes
 an  unending  affair.  ,  ह्

 (Interruptions)
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 MR.  SPEAKER:  Shri  Sangma,
 it  seems  that  the  Chief  Minister  of
 Bihar  has  declared  certain  things.
 That  is  why  I  have  allowed  Shri  Pas-
 wan.  If  you  are  interested,  you
 can  respond  to  that  question  only.

 (Interruptions)

 SHRI  RAM  VILAS  PASWAN:
 What  about  my  clarification?  (In-
 terruptions)

 [Translation]

 SHRI  SURAJ  MANDAL  (Godda):
 Mr.  Sreaker,  Sir,  I  want  to  give  some
 information.

 MR.  SPEAKER:  Please  be
 seated,  no  need  of  any  information
 etc.  You  can  give  it  later  on.

 (Interruptions)

 [English]

 SHRI  P.  A.  SANGMA:  Mr.
 Speaker.  Sir,  the  assurance  that  has
 been  referred  to  by  the  hon.  Member
 was  given  on  the  floor  of  this  House—
 as  per  his  version,  which  he  has
 stated  now—by  the  previous  Govern-
 ment.  (Interruptions)

 MR.  SPEAKER:  _  Shri  Sangma,
 please  address  the  Chair.

 SHRI  ए.  A.  SANGMA:  ।  I  have
 stated  the  actual  position  of  the  case.
 We  have  some  difficulties  because  the
 rates  of  cess  differ  in  some  States.
 Some  High  Courts  have  followed  the
 Supreme  Court  ruling  and  _  struck
 down  the  Cess  ‘Act.  Interruptions)

 [Translation]

 SHRI  RAM  VILAS  PASWAN:
 Mr.  Speaker,  Sir,  it  has  been  the  issue
 of  discussion  throughout:  India.  It
 was  discussed for  the  whole  -day-
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 [English]

 SHRI  SOMNATH  CHATTERJEE
 (Bolpur):  You  can  change  the  law.
 By  one  simple  amendment  that  can  be
 changed.  (Interruptions)

 SHRI  RAM  VILAS  PASWAN:
 The  Minister  does  not  know  anything
 about  it.  (Interruptions)

 SHRI  P.  A.  SANGMA:  We  are
 looking  into  this.  A  decision  will
 be  taken  as  soon  as  possible.  (n-
 terruptions)

 [Translation]

 SHRI  RAM  VILAS  PASWAN:
 Mr.  Speaker,  Sir,  I  am  on  a  point  of
 order.  Through  you,  I  would...

 MR.  SPEAKER:  What  is  your
 point  of  order,  which

 procedure
 has

 been  violated?

 SHRI  RAM  VILAS  PASWAN:
 You  had  allowed  me  to  seek  clarifi-
 cation....(Interruptions)..

 [English]

 MR.  SPEAKER:  ।  rule  it  out.
 It  is  not  a  point  of  order.  Do  not
 stretch  it  beyond  a  certain  limit.  Be-
 cause  your  Chief  Minister  was  involv-
 ed,  I  allowed  you  to  speak.

 (Interruptions)

 [Translation]

 SHRI  RAM  VILAS  PASWAN:
 The  clarification  I  wanted  to  seek
 was  whether  the  Government  had
 given  an  assurance  or  not  that  the
 decision  to  increase  the  royalty  would
 be  taken  by  the  end  of  the  financial
 year...(Interruptions)...

 [English]

 MR.  SPEAKER:  What  is  your
 point  of  order?
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 [Translation]

 SHRI  RAM  VILAS  PASWAN:
 Please  take  it  as  point  of  ‘informa-
 tion...(Interruptions)  |  What  was  the
 reply?  I  would  like  to  produce  the
 proceedings  of  the  House  before  you.

 MR.  SPEAKER:  Not  in  this
 manner.

 SHRI  RAM  VILAS  PASWAN:
 Mr.  Speaker,  Sir......

 MR.  SPEAKER:  What  is  your
 point  of  order?  Which  article  of
 the  constitution  has  been  violated?

 SHRI  RAM  VILAS  PASWAN:
 Mr.  Speaker,  Sir,  my  point  of  order
 is  limited  only  to  this  point  that  at
 that  time  Shri  Kalyan  Singh  Kalviji
 had  said  in  reply  to  a  question  that
 by  taking  a  decision  in  this  House
 itself  it  would  be  implemented  within
 the  current  financial  year.  Is  it  a
 fact  or  not?

 MR.  SPEAKER:  It  is  not  a  point
 of  order.

 SHRI  RAM  VILAS
 PASWAN: Then  what  else  is  it?

 MR.  SPEAKER:
 disorder.

 SHRI  RAM  _  VILAS  PASWAN:

 It  is  a  point  of

 The  Minister  had  said  that.........
 (Interruptions)

 [English]

 MR.  SPEAKER:  Now  you  have
 made  your  point  sufficiently.  I  have
 again  said  that  if  necessary  it  can  be
 discussed.  You  cannot  go  beyond
 that.

 (Interruptions)

 [Translation]

 SHRI  RAM  VILAS  PASWAN:
 Mr.  Speaker,  Sir,  the  whole  work  of
 Bihar  Government  is  at  a  standstill
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 because  of  lack  of  funds.  The  out-
 standing  amount  is  Rs.  500  crores...
 (Interruptions)...  and  you  are  talking
 of  decision.  It  won’t  go  on  like  that
 ...(Interruptions)..

 MR.  SPEAKER:  Be  seated,
 please.  You  have  taken  up  this
 issue  at  a  time  when  it  is  to  be  deci-
 ded  whether  a  statement  etc.  is  to  be
 given  or  not  on  this  issue.

 (Interruptions)

 MR.  SPEAKER:  Please  be
 seated.  You  should  not  do  like
 that  repeatedly.  When  ।  have  al-
 ready  said,  if  it  is  necessary,  we  will
 allow  a  discussion  on  this.  Even
 then  you  are  saying  that  you  will  ask
 questions  after  the  statement  and
 want  reply  also.  It  is  not  possible...

 (Interruptions)...

 [English]

 SHRI  SRIKANTA  JENA  (Cut-
 tack):  Sir,  we  are  interested  t0
 discuss  it  today  itself.  (Interruptions)

 [Translation]

 SHRI  RAM  VILAS  PASWAN:
 Sir,  ।  am  thankful  to  you  that  you
 have  considered  it.  We  wanted  that
 government  should  consider  it  seriou-
 sly.  instead  the  Government  showed
 its  negligence.  It  is  a  matter  of  reg-
 ret.  (Interruptions)

 [English]

 MR.  SPEAKER:  When  I  am
 cooperating  with  you,  you  should
 also  cooperate  with  me.

 [Translation]

 SHRI  RAM  VILAS  PASWAN:
 Mr.  Speaker,  on  the  one  hand  the
 government  is  giving  assurance  to
 provide  funds  positively  but  on  thc
 other  hand  even  the  amount  of  arrears
 is  not  being  paid;  What  to  speak
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 of  _increasing  the  royalty?  The
 decision  of  the  previous  government
 is  not  even  being  implemented..(Jn-
 terruptions)...

 [English]

 MR.  SPEAKER:  You  have  made
 your  point  sufficiently.

 (nterruptions)

 _MR.  SPEAKER:  [  (0  not  appre-
 ciate  Shri  Paswan’s  behaviour.

 (Interruptions)
 SHRI  CHANDRA  JEET  YADAV

 (Azamgarh):  Sir,  if  the  Government
 fails  to  fulfil  any  assurance  given  on
 the  floor  of  this  House,  then  what  is
 the  alternative  for  the  Members?

 (/nterruptions)

 MR.  SPEAKER:  Please  do  not
 carry  on  thiskind  of  a  discussion  with
 the  Presiding  Officer.  The  Presiding
 Officer  is  facilitating  you.  You  do  not
 get  anything  from  the  Presiding  Offi-
 cer.  1  have  said  that  if  it  is  necessary,
 you  can  discuss  it.  When  1  have  said
 this,  there  is  no  point  in  just  carry-
 ing  on  a  discussion  like  this.  If  he
 has  not  answered,  what  can  1  do?

 (Interruptions)

 [Translation]

 SHRI  CHANDRA  JEET  YADAV:
 Mr.  Speaker,  Sir,  the  point  was  raised
 that  the  Chief  Minister  of  Bihar  had
 said  that  from  29th  he  was  going  ona
 fast  unto  death  and  in  view  of  its  se-
 riousnes  it  was  allowed.  Now  the
 government  is  breaking  even  _  its
 own  assurances.  For  this  they
 are  not  even  prepared  fo  say
 that  they  would  call  the  Chief
 Minister  of  Bihar  and  would
 discuss  the  matter  with  him.  All  the
 fesources  have  been  exhausted  there.
 There  is  nobody  to  take  care  even
 after  the  decisions  of  the  High  Court
 and  the  Snupreme  Court...(/nierriup-
 licns)
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 “SHRI  P.  A.  SANGMA:  Sir,  _  the
 assurance  was  given  by  the  previous
 Government:  stating  that  it  would  be
 done  before  the  31st  of  March,  1991.
 This  was  the  assurance  given  by  the
 previous  Government  and  not  by  our
 Government.  Our  Government  has
 come  to  office  only  towards  the  end
 of  June.  So.  how  can  we  fulfil  that
 assurance  when  that  date  is  already
 over?  (Interruptions)

 SHRI  CHANDRA  JEET  YADAV:
 Sir,  is  it  a  Government  of  the  people
 of  this  country  or  not?  We  are  not
 here  to  talk  about  this  Government  or
 that  Government.  (nterruptions)  If
 an  earlier  Government  ;eaches  an
 agreement  with  a  foreign  country.
 then  the  next  Government  cannot  say
 that  this  was  done  by  the  previous
 Government  and  so  we  are  not  liable
 for  this.  (Interruptions)

 SHRI  SOMNATH  CHATTERJEE
 (Bolpur):  Sir,  I  am  on  a  point  of
 order.  Our  Constitution  does  not  con-
 template  party  Governments  so  far
 as  the  discharge  of  the  duties  and  the
 functions  that  the  Constitution  imposes
 on  the  Government  of  India  is  con-
 cerned.  Therefore,  no  Minister  can
 try  to  avoid  responsibility  by  saying
 that  a  particular  party  Government
 has  taken  a  particular  decision  and
 so  another  party  Government  cannot
 abide  by  that  decision.  This  is  a  ques-
 tion  of  constitutional  impropriety.  Can
 the  obligation  be  disowned  because
 another  party  forms  the  Government?
 The  Congress  Party  Government
 should  have  the  minimum  sense  of
 political  morality  to  abide  by  the  deci-
 sion  of  its  benami  Government  headed
 by  Shri  Chandra  Shekhar.  Who  had
 put  up  that  Government?  They  gave
 an  undertaking  to  the  President  to
 support  that  Government  uncondi-
 tionally.  So,  they  are  bound  by  that
 decision.  Can  they  deny  that?  This  is
 a  question  of  constitutional  impro-
 priety.  (Interruptions)

 {Translation]
 SHRI  RABI  RAY  (Kendrapada):

 Mr.  Speaker,  Sir,  I  was  listening  to
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 the  whole  debate.  The  Honourable
 Minister  has  said  2-3  times  in  the
 House  that  it  was  the  assurance  given
 by  the  previous  government.  It  is
 very  correct  but  which  government
 was  it.  It  was  the  government  sup-
 ported  by  the  Congress  party.  It  is  a
 secondary  question  and  I  am  not  rai-
 sing  this  matter.  I  do  not  know  whe-
 ther  it  comes  under  the  purview  of
 point  of  order-or  not  but  I  am  raising
 a  question  of  propriety.

 Mr.  Speaker,  Sir,  when  the  House
 is  aware  of  the  fact  and  it  has  given
 its  recognition  to  the  above  fact  that
 government  is  a  continuous  process,
 it  goes  on  continuously.  If  some  gov-
 ernment  makes  any  commitment  to  a
 State  Government  about  its  economic
 condition,  is  it  not  obligatory  on  the
 part  of  the  next  Government  to  fulfil
 that  commitment.  I  do  not  want  to  put
 you  into  any  trouble  in  this  connec-
 tion.  ।  only  want  to  submit  whether

 _it  is  correct  for  a  Minister  to  stand
 up  in  the  House  and  say  that  this
 commitment  was  made  by  the  erst-
 while  government.  1  just  want  to
 know  if  this  commitment  was  made
 by  the  previous  government.  should
 it  not  be  fulfilled  by  the  present  gav-
 ernment.

 Mr.  Speaker,  Sir,  it  is  an  important
 question.  Supnose  a  particular  govern-
 ment  makes  a  _  promise  or  gives  an
 assurance  and  that  too  about  the  fin-
 ancia]  condition  of  a  State  Govern-
 ment,  won’t  the  subsequent  sgovern-
 ment  fulfil  that:  promise?  Today,
 Bihar  Government  is  not  able  to  meet
 its  daily  expenditure  and  the  Chief
 Minister  of  that  State  says  that  he
 will  go  on  fast  unto  death  from  such
 and  such  day.  You  did  well  by  giving
 frequent  chances  of  discussion  on  this
 topic.  T  would  like  to  know  under  a
 question  of  propriety  whether  it  is  not
 the  duty  of  the  present  government  to
 fulfil  the  promises  given  by  the  pre-
 vious  government?  _...(Inferruptions)

 {Enelish]
 THE  MINISTER  OF  STATE  OF

 THE  MINISTRY  CF  COMMERCE
 SHRI  P.  CHIDAMBARAM):  I  am
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 not  entering  into  the  merits  of  the
 issue.  ।  am  sure  my  colleagues  will
 answer  that.  ।  just  want  to  make  one
 point.

 1  think,  the  statement  made  by  the
 Minister  has  been  misunderstood.
 With  great  respect  to  Shri  Rabi  Ray,
 ।  may  say,  the  emphasis  is  not  on  the
 fact  that  the  assurance  was  given  by
 the  previous  Government.  Nobody  is
 saying  that  there  is  no  continuity  in
 the  Government  of  India.  There  is
 a  continuity.  If  a  decision  has  been
 taken,  it  has  to  be  honoured.  If  an  as-
 surance  has  been  given,  it  has  to  be
 implemented.  The  point,  I  think,  my
 colleague  is  trying  to  say—-this  is
 where  I  am  surprised  that  a  distin-
 guished  Member  and  lawyer  like
 Shri  Somnath  Chatterjee  is  trying
 to  turn  the  tables  against  ।  us.
 The  point  he  was  making  was,
 if  an  assurance  was  made  i
 February  or  so  that  something
 be  done  by  31st  of  March,  1991
 can  a  Government  which  came  into
 office  on  21st  of  June,  1991  fulfil  it?

 Let  the  hon.  Members  understand
 the  point.  What  my  colleague  said
 was:  We  have  come  into  office.  We
 are  looking  into  the  matter  and  we
 will  take  a  decision  very  shortly.  That
 is  not  a  repudiation  of  any  decision
 or  of  any  assurance.

 The  point  is,  the  Government  cuime
 into  office  on  21st  of  June.  It  requires
 time  to  take  a  decision  and  certainly
 it  cannot  be  taken  before  the  3151  of
 March,  1991.  That  is  all,  I  think,  he
 was  trying  to  say.  I  do  not  see  any
 controversy  about  it.

 SHRI  SOMNATH  CHATTERJEE:
 Do  not  spoil  a  good  Minister.

 SHRI  P.  CHIDAMBARAM:  Do
 hot  spoil  a  good  case  by  your  bad
 arguments.

 SHRI  P.  A.  SANGMA:  I  never
 Said  that  the  assurance  of  the  previous
 Government  could  not  be  fulfilled.
 The  only  point  is  how  the  assurance
 which  has  been  made  by  the  previous
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 Government,  namely  something  would
 te  done  within  the  31st  of  March  can
 be  fulfilled?  How  could  I  fulfil  that
 assurance  when  I  was  not  there?  ।
 have  come  only  after  that.

 As  soon  as  we  came  to  power,  we
 have  given  our  attention  to  it.  The
 Chief  Minister  of  Bihar  has  been  talk-
 ing  to  us.  We  have  been  in  constant
 touch  with  the  State  Government.  |
 have  assured  the  House  that  the  deci-
 sion  will  be  taken  shortly.  (/nterrup-
 1i0ns)

 [Translation]

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Mr.  Speaker,  Sir,  1  want  to  point  out
 the  difficulty  once  again.  I  rose  after
 Shri  Sangma  made  his  statement.  1
 wanted  to  say  something  bui  you  said
 that  it  would  be  discussed  later.

 MR.  SPEAKER:  Now  we  ate  dis-
 cussing  a  point  of  order.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Mr.  Speaker,  Sir,  Shri  Ram  Vilas
 Paswan  is  an  old  Member  of  the
 House.  He  strained  his  vocal  chords
 and  had  his  say.

 Mr.  Speaker,  Sir,  this  question  does
 not  relate  to  Bihar  alone.  Along  with
 Bihar  it  relates  to  other  states  also.
 I  am  associated  with  Madhya  Pradesh,
 though  ।  have  surrendered  the  Vidisha
 Parliamentary  seat.  This  problem  re-
 lates  to  Madhya  Pradesh  also.  I  do
 not  want  to  rake  up  the  old  contro-
 versy  here.  Shri  Chidambaram  is  right
 in  saying  that  as  the  present
 Government  took  charge  after  31st
 March.  it  cannot  fulfil  the  as-
 surance  given  on  31st  March
 by  the  previous  Government.  But
 Government  can  at  least  tell  by
 when  a  decision  would  be  taken  in
 this  matter  ‘shortly’  does  not  mean
 anything.  (Interruptions)  Mr.  Speaker,
 Sir,  all  the  states  are  facing  financial
 crisis.  ।  received  a  phone  call  from
 the  Chief  Minister  of  Madhya
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 Pradesh  yesterday  and  he  asked  me  to
 raise  the  matter  of  royalty  here  and
 urged  that  we  insist  on  the  Govern-
 ment  for  an  early  decision.  If  a  Chief
 Minister  threatens  to  go  on  hunger
 strike  it  would  create  a  new  crisis.  In
 case  another  Chief  Minister  also  threa-
 tens  to  go  on  hunger  strike  what  will
 happen  and  how  long  will  it  go  on?
 ।  would,  therefore,  submit  that
 the  Government  should  take  an  early
 decision  in  this  matter  and  fix  a  date
 by  which  it  would  be  done.

 [English]

 SHRI  P.  CHIDAMBARAM:  He
 said  “Very  Shortly.”

 SHRI  SOMNATH  CHATTER-
 JEE:  How  short  is  shortly?

 MR.  SPEAKER:  :  think  Shri  San-
 gmaji  understands  the  meaning  of
 ‘Shortly’  very  well.

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  GHU-
 LAM  NABI  AZAD):  It  is  not  shorter
 than  Shri  Sangmaji.

 SHRI  P.  A.  SANGMA:  It  is  very
 difficult  to  understand  what  is  short
 and  what  is  tall.  Some  people  say  ।
 am  short.  Some  people  say  1  am  tall.
 I  assure  that  this  will  be  done  shortly.
 1  am  trying  my  best.

 SHRI  RAM  VILAS  PASWAN:
 Minister  must  give  a  firm  date.

 [Translation]

 MR.  SPEAKER:  Achariaji  please
 sit  down.  Please  take  your  seat.

 (Interruptions)

 MR.  SPEAKER:  I  am  not  giving
 a  ruling.  One  thing  is  very  clear  from
 the  sentiments  expressed  by  all  the  hon.
 Members  in  the  House  and  that  is
 there  is  a  consensus  on  the  matter.
 There  is  no  need  to\speak  on  it.  The
 Government  is  a  continuing  factor  and
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 even  they  agree  to  it.  Now.the  ques-
 tion  is  about  date.  The  point  is  that
 the  hon.  Members  from  Bihar  aie
 concerned  abouf  the  difficult  situation
 in  their  state  and  want  an  early  solu-
 tion.  Similarly,  Members  from  other
 states  are  also  seized  of  the  matter
 which  is  creating  problem  in  their
 State  and  want  a  solution  at  any  cost.

 The  hon.  Minister  has  said  that  it
 would  be  done  ‘shortly’.  This  means
 as  early  as  possible  and  ‘n  the  !  oaa
 possible  time.  I  don’t  thiak  he  can
 give  a  particular  date.  If  he  gives  a
 date  and  is  not  able  to  give  a  solution
 by  that  time,  it  would  not  be  god.  I
 hope  he  would  bear  in  mind  your
 sentiments.  I  think  ‘shortly’  should
 mean  ‘shortly’  and  nothing  else.

 (Interruptions)

 [English]

 SHRI  SRIKANTA  JENA  (Cut-
 tack):  This  is  a  very  serious  matter.
 You  must  try  to  understand  this  pro-
 blem.  This  matter  has  been  181560
 many  times  in  the  House.  The  Gov-
 ernment  of  India  is  deliberately  neg-
 lecting  this.

 MR.  SPEAKER:  ।  have  received  a
 letter  from  Shri  Advani  ।.. ...  .....

 (Interruptions)

 SHRI  NIRMAL_  KANTI  CHAT-
 TERJEE:  It  will  be  an  ugly  sight  if
 a  Chief  Minister  of  a  State  goes  on
 hunger  strike  to  pressurise  the  Centre.
 We  should  try  to  avoid  such  a  situa-
 tion.  All  that  we  want  from  the  House
 is  that  the  hon.  Minister  should  give
 a  date.  It  may  not  be  29th.-It  could
 be  31st  July.  We  can  dissuade  the
 Chief  Minister  from  going  on  hunger
 strike  against  the  Centre.  It  is  this
 that  we  want  Shri  Sangma  to  under-
 stand  and  he  should  respond.

 SHRI  RAM  VILAS  PASWAN:
 The  Government  of  India  is  delibera-

 tely  neglecting  Bihar.  The  Govern-
 ment  of  India  is  trying  to  take  a  poli-
 tical  line.  (Interruptions)
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 SHRI  NIRMAL  KANTI  CHAT-
 TERJEE:  The  State  should  not  co!-
 lide  with  the  Centre.

 SHRI  BASU  DEB  ACHARIA:  In.
 West  Bengal,  Madhya  Pradesh,  Bihar
 and  Orissa,  there  are  non-Congress(1)
 Governments,  (Interruptions)

 [Translation]

 SHRI  CHANDRA  JEET  YADAV:
 Mr.  Speaker,  Sir,  Shri  Vajpayee  has
 rightly  said  that  he  can  at  least  say
 that  the  Chief  Ministers  are  being  in-
 vited  for  consultations.  When  the
 Chief  Ministers  are  being  invited  le
 can  say  that  the  meeting  is  being  held
 on  so  and  so  date.  (Interruptions)

 SHRI  RAM  VILAS  PASWAN:  The
 Government  will  have  to  fix  the  date.
 We  can’t  foresake  the  Chief  Minister
 of  Bihar  and  let  him  die.  =  (/nter-
 ruptions)

 [English]

 SHRI  SRIKANTA  JENA:  ।  Sir.
 there  are  two  issues  involved  in
 this  matter.  What  about  the  Cess
 Amendment  Bill?  Are  they  going  ta
 bring  forward  that  Bill  in  this  Ses-
 sion  or  not?  (Interruptions)

 MR.  SPEAKER:  The  House
 stands  adjourned  for  lunch  to  reas-
 semble  at  2.30  P.M.  today.

 13.30  hrs.

 The  Lok  Sabha  then  adjourned  for
 Lunch  till  thirty  minutes  past  Four-

 teen  of  the  clock.

 The  Lok  Sabha  re-assembled  afzer
 Lunch  at  thirtyfour  minutes  past

 Fourteen  of  the  clock.

 [SHRI  SHARAD  DIGHE  in  the
 Chair]

 [Translation]

 SHRI  RAM  VILAS  PASWAN
 (Rosera}:  Mr.  Speaker,  Sir,  we  had
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 raised  the  matter  of  royalty  on  coal.
 We  _  had  urged  the  hon.  Minister,
 Shri  Sangma,  who  is  sitting  0210८,  to
 fix  a  date  by  which  a  decision  in  this
 matter  would  be  taken  because  the
 Chief  Minister  of  Bihar  has  _  threat-
 ened  to  go  on  a  hunger  strike.  This
 is  a  serious  matter  and  therefore,  we
 appeal  to  the  hon.  Minister  to  in-
 crease  the  royalty  on  coal  and  fix  a
 date  in  consultation  with  the  Chief
 Minister  of  the  concerned  States  by
 which  the  royalty  on  coal  could  be
 increased.

 [English]

 SHRI  SRIKANTA  JENA  (Cut-
 tack):  Mr.  Chairman,  there  are  two
 issues  that  are  involved;  one  is  the
 announcement  of  royalty  and  the
 other  issue  is  about  the  Cess  Amend-
 ment  Bill.  So  the  Minister  should  ca-
 tegorically  say  this.  ‘Shortly’  “as  no
 meaning  at  all.  We  have  been  lis-
 tening  to  him.  Royalty  enhancement
 is  pending  with  the  Govenment  of
 India  for  the  last  10  years.  It  is  al-
 ready  overdue:  the  Bihar  Chief  Mi-
 nister  has  given  a  notice  that  he  will
 go  on  fast;  the  Orissa  Chief  Minis-
 ter  has  already  had  a  discussion  but
 still  the  matter  is  pending  with  the
 Government  of  India.  There  should
 be  a_  categorical  answer  from  the
 Minister  as  to  when  the  Government
 of  India  is  going  to  take  a  decision
 in  respect  of  enhancement  of  royal-
 ty  and  about  the  Cess  Amend-
 ment  Bill.  We  would  like  to  know
 whether  this  Bill  is  coming  i  this
 House,  in  this  session  or  not.  The
 Minister  should  state  this  categori-
 cally.

 [Translation]

 SHRI  RAM  VILAS  PASWAN:
 When  are  you  going  to  give  Rs.  500
 crore  which  is  due  on  this  account?

 SHRI  DEVENDRA  PRASAD
 YADAV  (Thanjharpur):  Mr.  Chair-
 man  Sir,  the  royalty  on  coal  was  in-
 creased  way  back  in  1981  and  since
 then  there  has  been  no  increase.  Bi-
 har  is  passing  through  financial  crisis
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 the  only  source  of  in-
 come  for  the  State.  In  States  where
 petroleum  products  are  produced,
 like  Maharashtra  and  Assam,  royal-
 ty  is  increased  from  time  to  time
 but  royalty  on  coal  is  not  increased.
 This  proposal  is  pending  considera-
 tion  of  the  Central  Government.  No
 time  limit  has  been  fixed  by  the
 Government  Sir,  this  is  a  matter  of
 public  importance  and-so  I  would
 ask  the  Government  to  stipulate  a
 time  limit  within  2-3  days.

 and  coal  is

 [English]

 THE  MINISIER  OF  STATE  OF
 THE  MINISTRY  OF  COAL  (SHRi
 P.A.  SANGMA):  Sir,  I  had  decid-
 ed  to  convene  a  meeting  of  the  Chief
 Ministers  of  all  the  coal  nroducing
 states  including  the  Cl:ief  Minister
 of  Bihar,  within  a  week’s  time.

 [7ranslation]

 SHRI  RAM  VILAS  PASWAN:
 Alright,  the  Government  has  decid-
 ed  to  call  the  Chief  Minister  of  Bi-
 har.  The  present  Government  has
 said  that  the  matter  regarding  in-
 creasing  royalty  is  under  considera-
 tion.  The  previous  Government  said
 that  a  decision  would  be  taken  by
 31  March.  31st  March  has  already
 passed.  The  hon.  Minister  says  that
 he  was  not  Minister  on  that  date.
 This  morning  Shri  V.P.  Singh  spoke
 to  the  hon.  Prime  Minister  for  the
 information  of  the  House  and  _  the
 hon.  Minister,  I  would  like  (0  say that  the  hon.  Prime  Minister  said
 that  this  was  a  serious  matter.  A
 Minister  who  belongs  to  Bihar  is
 present  here  and  he  is  aware  of  the
 situation  there.  A  similar  situation
 exists  in  Orissa,  Madhya  Pradesh
 and  West  Bengal.  Floods  are  plav-
 ing  havoc  in  Bihar.

 The  royalty  money  is  pending  to-
 wards  the  Central  Government  but
 the  Bihar  Government  has  no  funds
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 to  make  payments  to  its  emplo  ees. The  Central  Government  ashok  re-
 lease  the  sum  of  Rs.  500  crore  which is  due  from  it  according  to  the  last
 agreement.  The  Government  should fix  a  date  for  its  release.  It  can  be

 but  one date  should  be  fixed  upto  which  the
 amount  of  royalty  will  be  increased. This  will  benefit  the  Bihar  and  Othe: concerned  State  Governments.

 [English]

 SHRI  P.A.  SANGMA:  Honou- rable  Members  have  requested  that a  meeting  of  the  Chief  Ministers
 should  be  convened.  I  have  decided as  ।  said,  to  call  the  meeting  of  the
 Chie*  Ministers  within  a  weeks’  time. 1  cannot  call  it  earlier  than  that  be-
 cause  the  communication  has  to  gu
 to  vatious  Chief  Ministers  and  with-
 jn  a  week’s  time,  I  have  decided
 to  call  the  meeting  of  the  Chief  Mi-
 nisters  and  all  matters  connected
 with  these  issues  will  be  discussed
 with  the  Chief  Ministers.

 [Translation]

 SHRI  RAM  VILAS  PASWAN:
 Sir.  regarding  this  matter.  hon.  Mi-
 nister  Shri  Thakur  who  is  from  Bi-
 har  ४  present  here.  He  should
 please  help  us  in  this  matter.

 THE  MINISTER  OF  STATE.  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  RAMESHWAR  THAKUR).
 Sir,  Bihar  as  well  as  other  states
 should  get  financial  assistance  due

 on
 the  Centre  and  other  sources

 also.

 SHRI  RAM  VILAS  PASWAN.:
 Cne  Minister  says  that  they  should
 get  it  immediately  and  in  due  pro-
 portion.  ।  am  also  saying  the  same
 thing.  ।  am  just  saying  that  ...(/n-
 ferruptions)

 {English]

 MR.  CHAIRMAN:  ।  think  that
 should  satisfy  you  now.
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 SHRI  SAIFUDDIN  CHOUDHU-
 RY  (Katwa):  This  is  a  serious
 patter,  Si.  The  Chief  Minister  of
 Bihar  has  declared  that  he  will  un-
 dertake  fast  from  29th  of  this  month.
 Some  message  must  go  from  _  this
 House  and  that  should  be  _  initiated
 by  the  Minister  saying  that  things
 will  be  taken  up  in  right  earnest  and
 it  will  be  decided  soon  and  that  he
 should  not  undertake  fast.  What  is
 wrong  in  his  saying  that?

 SHRI  P.A.  SANGMA:  ।  don't
 uke  anybody  going  on  fast.

 SHRI  SAIFUDDIN
 DHURY:  Why  can’t  you
 him  not  to  undertake  fast?

 CHOU-
 request

 SHRI  P.A.  SANGMA:  Since  1
 have  said  that  I  am  convening  the
 meeting  of  Chief  Ministers  including
 the  Chief  Minister  of  Bihar  within  a
 week,  I  will  appeal  to  the  Chief
 Minister  of  Bihar  not  to  go  on  fast.

 MR.  CHAIRMAN:  ।  think  _  that
 should  satisfy  you  all.  ।  Now  Shri
 kK.  Vijaya  Bhaskara  Reddy  to  move
 the  motion  regarding  constitution  of
 the  Joint  Committee  on  Offices  o
 Profit.

 {4.41  Hrs.

 JOINT  COMMITTEE  ON  OFFI-
 CES  OF  PROFIT

 Motion  re.  Constitution  of  Committee

 THE  MINISTER  OF  LAW,
 JUSTICE  AND  COMPANY  AF-
 FAIRS  (SHRI  K.  VISAYA  BHAS-
 KARA  REDDY):  Sir,  ।  beg  to
 move:

 “That  a  Joint  Committee  cf  the
 Houses  to  be  called  the  Joint
 Committee  on  Offices  of  Profit  be
 constituted  consisting  of  fifteen  mem-
 bers,  ten  from  this  House  and
 five  from  the  Rajya  Sabha,
 who  shall  be.  -elected  from

 SRAVANA  4,  1913  (SAKA)  310 Motion  re.
 Constitution

 amongst  the  members  of  each
 House  in  accordance  with  the  sys-
 tem  of  proportional  representation
 by  means  of  single  transferable
 vote:

 That  the  functions  of  the  Joint
 Committee  shall  be—

 (i)  to  examine  the  composition
 and  character  of  all  existing
 “committees”  (Other  than
 those  examined  by  the  Joint
 Committee  to  which  the  Par-
 liament  (Prevention  of  Dis-
 qualification)  Bill,  1957.0  was
 teferred)  and  all  “committees”
 that  may  hereafter  be  consti-
 tuted,  membership  of  which
 may  disqualify  a  person  for
 being  chosen  as.  and  for  be-
 ing,  a  member  of  either  House
 of  Parliament  under  article
 102  of  the  Constitution:

 (ii)  to  recommend  in  relation  to
 the  “committees”  examined
 by  it  what  offices  should  dis-
 qualify  and  what  offices
 should  not  disqualify;

 Gii)  to  scrutinise  from  time  to
 time  the  Schedule  to  the  Par-
 liament  (Prevention  of  Dis-
 qualification)  Act,  1959,  and
 to.  recommend  any  amend-
 ments  in  the  said  Schedule.
 whether  by  way  of  addition,
 omission  or  otherwise:

 That  the  Joint  Committee  ।  shall.
 from  time  to  time,  report  to  both
 Houses  of  Parliament  in  respect
 of  all  or  any  of  the  aforesaid  mat-
 ers:

 That  the  members  of  the  Joint
 Committee  shall  hold  office  for
 the  duration  of  the  present  Lok
 Sabha:

 That  in  order  to  constitute  a  sitt-
 ing  of  the  Joint  Committee.  _  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Committee:

 the  Rules That  in  other  respects.
 relat- of  Procedure  of  this  House


